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M.A.452 of 1998
No, MA 83 of 99
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'For the applicant Mr.O.Roy Choudhury;“codhsel
For‘tha respondents: mr.P;K.Arura, counsel
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Haard on : 5;3,99

Order on‘: 5.3;99
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d © Heard  the 1d. counsel for the petitionsr in this ma 5

which is an application For restoration of the MA 852/98 which yas

dismissed for default on 15,1, 99, The aforesaid MA 452 of 98 uas for :
- restoration of 0A 1281 of 96 yhich yas dismissed for dafault on 20,8,983

-

It is submitted by Mr.Roy Choudhury;, 1d, counsel for the petitioner
that on 15,1,98 he could not represent the applicant dus to transport
. :pislocation. After hearing both tha?parties the instant MA.is allowed “
“and the original MA 452/98 is restored to its original file and number , 3
On consent of both the parties MA 452/98 is taken up for disposal today
In MA 452/98 it is stated that the 1d, counsel for the ghplicggy-mgde.aj;
mistake in tsking doum tha date of hearing of the OA uHigH;Qasjaaﬁgﬁgq?d?
to 20.8.98 as per order dated 1,7,98, But he submits that hagfBGk the /4
déte as on 28,8,98 and as such he could not be present in tﬁe”tﬁugi on
20,8,98, After hearing both the partiss MA 452 of 98 is alloyed, The
order of dismissal of ths 0A& dated 20,8,98 is set aside and the DA is
restored to its original file and nunbar, OA be listed Ffor admission
hearing on 29,6,99. Both the Mas therefore stand‘diSposed of ,
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